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counsel for the applicant. 	 - / 	:;'j C F 	
'ssue notice to show case as to why 
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d. usited 	
. 	the app1icatio shall not be admitted. 

vc 	
7 	'RetuØrnab1e by four weeks. 

	

..................... 	

•Lj'st on 2 8.11.2003 for admission.  
Pendency of this application shall 

not preclude the respondents to consider 

the case of the applicant for choice 	3 
posting against any vacant post of 
Deputy Director Including the post likey 

S 	 ' to be fall vacant due to rjrent on 
9 A  c 	

superannuation of Sri B.N. Tripathy on 
31 • 10 • 2003. 
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O.A. 239/2003 

17.12.2003 	''he application is admitted. 

List the' nkatter for orders on 
• 	19.1.2004. 
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a the plea of the learned coun 
sel for the applicant the case is 
£ix:ed for hearing on .3.2004. 

Member 
bb 

	

3.3.2004 	01 the plea of the respondents list 

this case on 10.3.2004 for hearing. 

Member (A) 

bb 

	

1O.3,20 	On the plea oi. counsel for the 

applicant list on 19.3.2004 for héar.ing 

~—_*v ilz-14~ 

Mb 

	

19,3.04 	 Heard learned counsel for 
the parties. Judgment delivered in 

- 	 open_Court.—Kept—in--sepa rate sheets, 

Application is allowed. No costs. 

Member 
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QENT RAL AL)M I NIST RAT IVE TRIBUNAL 
GUWAHATI I3ENCH 

/ 1/y'. No. 239 , 	 a of 2003 

DATE OF DECISION 19*03*04.  

Shri Harbha Jan Singh, 
. a 	 a a a a 	 a • AP PL IC 	( S) - 

Sri Manik Chanda 
a a 	 a a a a a a a a .00e.Ij\TOCA.sE FOR T1-iE. 

a 	a 	a 	a 	a 	a 	a  

APPLICANT(S). 

— VERSUS — 

Union of India & Ors. 
a a a a C aaaaa. a .RESPONL)iNT(S). 

Mr.A.K.Choudhury, Addl.C.G.S.C. 	
a ADVOCATE FOR THE 

a a a a 	 a a a a a a 0 0 a a a a a a 	 a a 	
RESPONDEN'I' ( S ) 

THE HON t  BLE MR.K.V.PRAHALADAN,ADMINISTRATIVE MEMBER 

THE HONT BLE 

Whether Reporters of local papers may be allowed to see 
the judgment ? 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Hotble M4BER(A) 



7.  
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 239 of 2003. 

Date of Order 	This the 19th Day of March, 2004. 

The Hont ble Mr K.V.Prahladan, Administrative Member. 

Shri Harbhajan Singh, 
Deputy Director (Legal Metrology) 
Regional Reference Standard Laboratory, 
Department of Consumer Affairs, 
Government of India, 	S  
Zoo NarengI Road, Gitanagar, 
Guwahati-781024. 	 ...Applicant 

By Advocate Sri Manik Chanda. 

- Versus -. 

Union of India, 	
0 

represented by the Secretary. to the 
Govt. of India, Ministry of Consumer Affairs, 
Food and Public Distribution, 
Department of Consumer Affairs, 
Krishi Bhawan, Delhi-ll000i. 	 S  

The Secretary, 
Ministry of Consumer Affairs and PublicDistribution, 
Department of Consumer Affairs, 
Krishi Ehawan. 

The Additional Secretary/Under Secretary, 
Ministry of Consumer Affairs and Public Distribution, 
Department of Consumer Affairs, 
Krishi Bhawan New Delhi-110001. 

The Director (LM) 
Department of Consumer Affairs, 
Krishi Bhawan, 
New Delhi-110001. 	S 	 S  ...Respondents.. 

By Sri A.K.Choudhuri, Addl.C.G.S.C. 

OR D E R (ORAL.) 

K. V. PRAHLADAN , MEMBER(A 

This is an application for choice posting in terms of 

Government of India, Ministry of Finance O.M. . dated 

14,12.1983. 

2. 	The applfcant is a Deputy Director working in 

Regional Reference Standard Laboratory, Guwahati for about 

last 3 years. He has made a request for his transfer to 

Delhi due to the fact that his family is there and he has 

many liabilities. As per the instruction of the Finance 

Ministry O.M.dated 14.12.1983a Central Government civilian 
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employee on.completion of 2 years tenure posting in North 

• .Eastern Region is entitled to 'a'choice posting. One post of 

Deputy Director appears to be available at Delhi and the 

applicant can be posted: there. ' 

Heard Sri M.Chanda, learned, counsel for the applicant 

and Sri 	.K.Choudhuri; 	learned Addl.C.G.S.0 for ,  the 

respondents at. length,. 	 . 

The plea of the respondents that' they are.going to 

"initiate disciplinary proceeding against the applicant" and 

therefore in public interest it has been decided not. to 

transfer him out of Guwahati. It is not made clear what 

public interest is served, by . keeping the applicant  in 

Guwahti 'or how the intended, disciplinary proceedings will be 

hindered or hampered if the applicant is posted. to Delhi or 

Faridabad. The administration is required to work for the 

4elfare of its officials and should not only act but also - 

a,ppear to be act in a jut and fair manner. 

Considering the fàcts and circumstances of the case, 

d-ir-eet the applicant make afresh representation narrating 

his grievances to the respondents within one month fronr 

today. If such representation is filed within the time 

stipulated the respondents are directed to consider his 

choice posting sympathetically keeping in mind the Ministry 

of Finance O.M. dated 14.12.1983 within three months from the 

date of receipt-of the representation. - 

The O.A. is accordingly allowed, to .the extent 

indicated. No order as to costs.  

K . V. PRPHLADAN 
ADMINISTRATiVE MEMBER 

/ 

-- pg 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A. No. 239 /2003 

Shri Harbhajan Singh 

-vs.. 

Union of India & Ors. 

In the matter of 

Re:joinder submitted by 	the 

applicant in 	reply to the 

written statement submitted by 

the respondents. 

The humble applicant above named most humbly and 

respectfully state as under: - 

1. That the applióant categorically denies the statements made in 

paragraph 34,6.78 and 9 of the written statement and further beg to 

state that vested circle in the Department is working against the 

interest of present applicant and the complains were connected at the 

instance of those vested circle in the office in spite of the repeated 

reauest, the case. of the applicant was not considered favourably by the 

respondent so far his posting at Guwahati is concerned- And it is now 

transpired from Para 3 of the written statement that posting of the 

applicant is itself punitive in nature and on that score alone the same 

is liable to be set aside and auashed. 

The contention of the respondents made in paragraph 67 and 

S is cegorically denies to the extent that the request of the 

applicant for,  choice station posting has not been conceded in public 

interest. But it is specifically submitted that the reest of the 

present applicant for choice station posting has been denied to protect 

the right and interest of sri. B.N.Dixit the then deputy director and 
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for protecting the interest of Sri. B.N,Tripathi and the mere perusal 

of written statement it would be evident that the respondents in one 

hand submitting that the post of deputy Director,  operating at delhi is 

temporary and the said post is meant for thmedabad. But surprisingly 

even after retirement of Sri B.N.Tripathi who was initially 

accommodated on 13.10.2003 denying the benefit of choice station 

posting to the present applicant. But surprisingly even after 

retirement f Shri B.N.Tripathi the post is still operating at Delhi by 

promoting Sri S ..khan. Therefore it is quite clear that the respondents 

deliberately denying the benefit of choice station posting to the 

present applicant by retaining the persons of their choice who never 

posted in North Eastern region. But the legitimate claim of the 

applicant have been thrown out on the alleged ground of complaints. In 

this connection it may be stated that if there is any complain against 

the applicant the, respondents are at liberty to initiate necessary 

disciplinary proceeding under the relevant rules. But choice station 

posting cannot be denied to the applicant on the alleged ground of 

misconduct . the statement of no vacant post is deliberate mis-leading 

statement. 

2. 	That your applicant categorically denies the statement made in 

paragraph 101142,14,15,16  and 17 of the written statement and further 

begs to state that the applicant is quite eligible for,  choice station 

posting as such the said benefit cannot be denied to the applicant. The 

statement of the respondents that his case was not considered in public 

interest is a deliberate mis--leading statement. In fact his case was 

not considered with the sole intention to accomodate Sri. B .N ,Tripathi 

and Sri S.khan and oteher interested persons who never wanted to be 

posted at North eastern region. The vacant post of deputy Director 

which is available at Delhi cannot be blocked in the manner it is 

stated in the written statement by promoting Shri S.Khan on ad-hoc 

basis. pd-hoc promotion is no promotion. However if necessary Sr-i 

S. khan may be promo -ted on ad--hoc basis and posted at Guwahati to 

accommodate the applicant in terms of the 0..M.dated 14.12.1983. 

In the circumstances stated above this application deserved to 

be allowed with cost. 
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VERIFICATION 

I, Sri Harbhajan Singh S/c. Late Sundar Singh, aged 

about 53 years, working as Deputy Direc ;or, office of the 

Regional Reference Standard Laboratory, Zoo-Narengi Road, 

Guah ..i Assam, do hereby verify that the statements made in 

Paragraph 1 to nd to are true to my knowledge a4-4--444ee 

•ragraph -- aro 	 3•E 4e.e and, I have not 

suppresse J any material fact. 

?1.' 
And I sign this verification on this the 	7............. day of 

yarch, 2004. 

Sign ..U re 
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IN THE CENTRAL ADMINISTRA1IVE TRIBUNAL 

GUWAHATI BENCH 

O.A. NO. 	/2003 

Sri Harbhajan Slngh. 

Applicant 
- Versus- 

Union of India & Others 
Respondents 

Lists of dates and synopsis of the case 

Date 	 Synopsis of particulars in the application 

01.12.1983- Applicant was initially joined as Meterological Assistant. 

14.12.1983- Govt. of India, Ministry of Finance, New Dethi issued O.M confening 

benefit of choice station posting an completion of fixed tenure by the 

civilian central government employees as a special privileges for service 

in N.E. Region. 	 (Annexure-1 Series) 

22.07.1998- Govt. of India, Ministry of Finance, New Delhi issued O.M conferring 

benefit of choice station posting on completion of fixed tenure by the 

civilian central government employees as special priviloges for service in 

N.E. Region. 	 (Annexure-i Series) 

• 	 Nov, 1999- Applicant was transferred and posted in Regional Reference Standard 

• 	 Laboratory at Guwahati. 



• 	May, 2000- Applicant joincd at RRSL, Guwahati. 

09.11.2000- Applicant submitted representation on compassionate ground for posting 
- 	

at Fandabad. 

05.01.2001,12.09.2001,26.03.2002,1705200218072002 13.05.2003,06.06.2003,18.06. 

2003, 31.07.2003, and 11.09.2003 - The applicant submitted several 

representations on several dates to the competent authorities for posting at 

Fandabad or at New Delhi on compassionate ground as well as in terms of 

the policy decision contained in the O.M dated 14.12.83 as well as 

22.07.1998 but to no rcsult. (Anncxurc-ffl & 1V) 

10.06.2003- One Sn B.N.Dixit, Asst.Director was accommodated and adjusted at 

Faridabad vide notification dated 10.06.2003 on his promotion to the post of 

Deputy Director in violation of Govt. policy laid down in O.M dated 

14.12.1983,22.07.1998 in suppression of the claim of the present applicant. 

(Annexure-V) 

31.10.2003- A post of Deputy Director going to fall vacant in the headquarter office in 

Delhi due to retirement on superannuation of Sri B.N.Tripathi, Deputy 

Director. 

RELIEF (S' SOUGHT FOR 

The applicant humbly prays that Your Lordships be pleased to grant the following 
relief(s): 
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1. That the respondents be directed to consider the case of the applicant for choice 

station posting in Delhi in terms of the Office Memoranda dated 14.12.1983, 

22.7.1998 issued by the Government of India, Ministry of Finance, Department of 

Expenditure, New Delhi with immediate effect against the post going to fall 

vacant on retirement on superannuation of Sri s . N . T r i path y Deputy 

Director, New Delhi. 

That the respondents be directed not to fill up or shift the post of Deputy Director 

which is going to fail vacant due to retirement on superannuation of Sri 

B.N.Tripathy on 3 1.10.2003 liii consideration of the case for choice station 

posting of the applicant. 

Costs of the application. 

Any other relief(s) to which the applicant is entitled as the Hon'ble Tribunal deem 

fit and proper. 

** ***)*** 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL LL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	0. A. No 	/2003 

Sri Harbhajan Singh 	: 	 Applicant 

- Versus - 

Union of india & Others: 	 Respondents. 

INDEX 

St. No. Annexure Particulars Page No. 

01. ---- Application 1-13 

02. ---- Verification 14 

03. I(Series) Copy of extract of Memorandum dated 14. 12.83 

and 22.7.98 

15-16 

04. II Copy of representation dated 9.11.2000 17 

05. 11I(Series) Copy of representations dated 5.1.2002, 21.3.2001, 

12.92001, 26.12002, 17.5.2002' and 18.72002 19 	29 

06. IV(Series) Copy of representations dated 6.6.2003, 18.6.2003, 

31.7.2003 and 11.9.2003 	2... 
3o 	3, 

07. V Copy of the Notification dated 10.6.2003 

08. VI Copy of Judgment and Order dated 01.05.2001 
L 

09. VII Copy of the Judgment and Order dated 16.12.2002 141-44 

Filed by 

Date A 0 61A 0 0 ;k, 	 Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

0. A. No ._J2O03 

BETWEEN 

• Sri Harbhajan Singh 

Deputy Director, (Legal Metroloqy) 

Regional Reference Standard Laboratory, 

Department of Consumer Affairs, 

Government of India, 

Zoo-Narengi Road, Gitanagar, 

Guwahati-781024 

- Applicant 

-AND- 

The Union of India, 

Represented by the Secretary to the 

Government of India,Ministry of Consumer Affairs, 

Food and Public Distribution, 

Department of Consumer Affairs, 

Krishi Bhawan, New Delhi-110001. 

The Secretary, 

Ministry of Consumer Affairs and Public Distribution, 

Department of Consumer Affairs 	0 

Krishi Bhawan, 



\) 

3.. 	The Additional Secretary./ 

Ministry of Consumer Affairs and Public Distribution, 

Department of Consumer Affairs, 

Krishi Bhawan, 

New Delhi-110001 

4. 	The Director (LM) 

Department of Consumer Affairs, 

Krishi Bhawan, 

New Delhi-110001 

E  I 
	

T;fTr) rTaw"I W"Tor. rTR9:31FT-TTq#M WnIWcwi 	:'; 

This application is made praying for a direction upon 

the respondents to consider the case for choice station 

posting of the applicant either at Faridabad or in Now 

Delhi in terms of the Office Memorandum dated 

14..12..1983, 1..12..1988and22..7.1998 

 it OEM I1 .111 $J 

The applicant declares that the subject matter of this 

application is well within, the jurisdiction of this 

Hon'ble Tribunal. . 



L. 

3. 	Limitation. 

The applicant further declares that this application is 

filed within the limitation prescribed under section-21 

of the Administrative Tribunals Act, 1985. 

!!Wjf:_ 

4.1 That the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of 

India. The applicant belongs to Scheduled Caste 

community and he is presently working -aS Deputy 

Director in the office of the Regional Reference 

Standard Laboratory, (for short R..R..S..L..) in the 

department of Consumer Affairs, Government of India. 

4.2 That your applicant was initially joined in the 

department on 1.12.1983 as Pleterological Asstt.. And 

posted at Ranchi in the Indian Institute Legal 

Meterology and deputed in the same Institute as Asstt. 

Professor (Gazetted Group A post) since February 1990 

to' January 1993. Thereafter he was promoted to the post 

of Asstt. Director Legal Meterology in the same scale 

'and category and posted at Headquarter, New Delhi. The ' 

applicant was selected as Deputy Director in the same 

Department 	through - direct 	recruitment 	since 	13 

November, 1997 and posted as Deputy Director at 

Ahemedabad in the state of Gujrat, 



4.3 That your applicant while working as Deputy Director at 

Ahemedabedhe was transferred and posted at Guwahati in J 
the public interest in the month of November, 1999,  

however the applicant could able to join the office of 

the Regional Reference Standard Laboratory in the month 

of -eb-ar 2000 at Guwahati. 

4.4 That your applicant has already rendered more than 

t-cntyyears of service in the department under the 

respondent Union of India. 

4.5 Thatyour applicant begs to state that he is having six 

children including four daughter presently who are 

studying in school and colleges at Delhi. The wife of 

the applicant is sick and suffering from chronic 

allergy and as such she is required to come frequently 

from Ahemodabad for her medical treatment. 1t is 

relevant to mention here that the family of his younger 

brothers are also dependant on the applicant who are 

residing at Delhi as because the younger brother of the 

applicant was expired in the month of June. 1999. The 

eldest daughter of the applicant is marriageable. 

Therefore it is difficult on the part of the applicant 

• to look after the dependant family members staying in 

far away at Guwahati. As such, the applicant all along 

praying before the competent authoty for his choice 

station posting either at Faridabad, -Weights and 

Measure Unit), Delhi or Headuter(Consuffler Protection 

Unit) Delhi. 

I 
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4.6 That the Government of India, Ministry of Finance. 

Department of Expenditure, New Delhi issued an Office 

Memorandum bearinq No. 20014/2/83/E.IV dated 14.12.1983 

wherein it is stated that a civilian central government 

employee posted from outside the North Eastern Region 

on completion of fixed tenure of 2 years entitled to a' 

choice station- 'posting and' the said benefit/privileges 

contained in the said office memorandum dated 

14.12.1983 was extended by the Government of India vide 

Office Memorandum dated 1.12.1988 and also by Office 

Memorandum dated 22..7..1998. 

In view of the aforesaid Office Memorandum the 

present applicant has acquired a valuable legal right 

for posting in any of his choice station. Be it stated 

that the applicant has completed about 20 years of 

service as well as he has completed the fixed tenure of 

posting in the NE,Reqion and thereby acquired a 

valuable and legal right for choice station posting. 

Copies of extract of Memorandum dated 14.12,1983 

and 22..7.1998 are annexed hereto as 'Annexure-I 

series. 

4.7 That your applicant being a loyal Government employee 

carried out the order •'of 'transfer and postin 	and 

joined at Guwahati in the month of ' 	 2000. 

However on 9.11.2000 the applicant submitted a 

representation 	addressed 	to 	the 	Secretary/Addi, 

Secretary, Govt. of India, department of Consumer 



ffairs, New Delhi praying inter alia for his posting 

at the then existing vacant post of. Deputy Director 

(L.M..) at Faridabad. In the said representation the 

applicant stated that his family members are living in 

his permanent house near - Noida (U.P.) therefore he 

is fcing a lot of difficulties in continuing the 

education of his children. Moreover the young brother 

of the applicant has expired in the month of June 1999 

and the family members of his younger brother are also 

dependent upon the applicant. 

copy of the representation dated 9.11.2000 is 

annexed hereto as Annexure-Il. 

48 That 	your applicant after his posting at Guwahati 

submitted a series of representations on different 

dates namely 5.1.2001, 21.3.2001, 12.9.2001 26.3.2002, 
Y3. S. 

17.5.2002,nd 18.7.2002 which was duly forwarded vide 

ltter dated 18.7.2002 by the Assistant Director, 

office of the R,R.L, Guwahati. In those representations 

the applicant inter alia stated for consideration of 

his posting at Faridabad on compassionate ground and 

also indicated the policy decision and 

privileges/priority granted by the Government of 

India, vide Memorandum dated 14.12.1983 for the central 

government employees serving in the North Eastern 

Region. In the representation dated 12.9.2001 the 

applicant also stated the prolonged serious ailment of 

his wife. But those representations did not yield any 

result in spite of the fact that a clear vacancy was 

C27- 
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existed at the relevant time at F'aridabad in the cadre 

of Deputy Director. 

Copies of the representations dated 5.1.2001, 

21.3.2001, 12.9.2001, 26.3.2002 	17,5,2002 and 

18.7.2002 are annexed as Annexure-Ili series. 

4.9 That your applicant being highly disappointed for non 

consideration of his Posting either on compassionate 

ground or on the basis of. the guidelines indicated in 

the O.M. dated 14.12.1983 submitted several reminders 

dated 6.6,2003, 18.6,2003, 31.7.2003 and 11.9.2003 

addressed to the Secretary/Add? Secretary/Joint 

Secretary, Department of Consumer Affairs, Krighi 

Bhawan, New Delhi. In the said representations the 

applicant also urged for his Posting either at 

Headquarter, Delhi or R..R..5.L..' Faridabad as early as 

Possible, 

t-5 
Copies of the representations dated 662003 

18.6,2003, 31.7,2003 and 11,9,2003 are annexed 

hereto as Annexu.re'..IV series. 

4.10 That it is stated that by the notification bearing 

letter No. F.No.A_12011/3/2003/Esttdtd 10.6,2003 one 

Sri B.N. Dixit was promoted to the post of Deputy 

Director and accommodated in the same station at 

Faridabad without considering the case of Posting of 

the present applicant at Farjdabad in total violation 

of Government Policy laid down in the O.M. dated 

14.12.1983, 22..7,1998, It is relevant to mention here 
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that the competent authorities were well aware 

regarding the prayer of the present applicant for 

choice station posting at Faridabad. But deliberately 

the authority have chosen to accommodate Sri B..N..Dixit 

in suporsession of the claim of the present applicant. 

A copy of the Notification dated 10.6.2003 is 

annexed hereto as Annexure-V. 

4..11 That it is stated by 	the applicant in his 

representations dated 31.7.2003 and 11.9.2003 

categorically stated that his legitimate claim for 

choice station at Faridabad is being deliberately 

denied by accommodating Sri 6.N.Dixit. However, the 

respondents did not take any steps for considoration of 

his choice stati6n posting on completion of fixed 

tenure for two years in North Eastern Region. It is 

categorically submitted that the applicant has 

completed fixed tenure of two years long back in the 

North Eastern Region. 

4..12.That it is stated that one Sri B.N. Tripathy, Deputy 

Director presently working in the headquarter office in 

Delhi is going to be retired on supernnuation on 

3110..2003. As such there will no difficulty on the 

part of the respondents to accommodate the applicant 

Delhi/New Delhi in the post of Deputy Director which is 

going to be vacated very shortly i.e. on 31.10.2003 by 

Sri B..N.Tripathy, Deputy Director. The applicant is 
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'apprehendiriq that the said post of Deputy Director 

which is going to fall vacant on 31..10..2003 may be 

filled up or shifted by the respondents to frustrate 

the legitimate claim for choice posting of the 

applicant. Therefore Hon'ble Court be pleased to pass 

an appropriate interim direction to the effect that the 

said post should not be filled up or shifted without 

leave of this Tribunal' or till disposal of this 

Original Application other wise the present application 

will become infructuous" and the same will cause 

irreparable loss and injury to the present applicant. 

4.13 That it is stated that the applicant has acquired a 

valuable legal right for consideration of choice 

posting in view of the Office Memorandum dated 

14.12.19843, 22.7.1998 issued by the Government of 

India, therefore Hon'ble Tribunal be pleased to direct 

the respondents to consider the case of the applicant 

for choice station posting in the post which is going 

to fall vacant on 31.10.2003 due to retirement on 

superannuation of Sri B..N.Tripathy, Deputy Director. 

4.14 That it is stated that similar issues has been dealt by 

this Hon'ble Court in a series of cases wherein 

appropriate directions were passed by this Hon'ble 

'Tribunal for consideration of choice 'station posting 

namely in O.A. No. 341/2001 decided on 1..5..2002 as well 

as Hon'ble High Court in' W.P.C. No. 3Y7'./q decided on 
II2 12002 . in the case of Sri B.Mengani Vs. V.0,1. 

& Ors. As such the present applicant is entitled to 



10 

• similar relief as has been grant' t other similarly 

situated ciVilian central government employees so far 

as the choice station posting is concerned 	Y ,hILE4oiAk S. 	 - z•  
4.15 That this application is made bonafjde and for the 

cause of justice. 

ei 

5.1 For 
that, the applicant has completed two years fixed 

tenure in North Eastern Region long back in terms of 

the O.M. 'dated 14.12.1983 and 22.7.1998. 

5.2 For that, the applicant has acquired a valuable and 

legal right for consideration of his choice station 

posting in terms of the O.M. dated 14.12. 1983 and 

22.7.1998. 

53 For that, Government of India, Ministry of Finance, 

Department of Expenditure granted special privileges 

and incentives to the civilian central -government  

employees for serving in the North Eastern Region, as 

such the applicant IS entitled to be considered for his 

choice station Posting on Priority basis. 

5.4 For that, Sri 8.N,Djt has been accommodated by the 

'respondents at Faridabad '  in total violation of the 

instructions contained in the U.N. dated 14.12.1983 and 

22.7.1998 in super-session, of the 	claim of the 
applicant 



5 For that, one post of Deputy Director is now going to 

fall vacant on 31102003 due to retirement on 

superannuation of Sri 8.N..Tripathy as such there is not 

difficulty on the part of the respondents to 

accommodate the present applicant in NewDelhi 

56 For that, Children of the applicant are studying in 

School and Colleges at New Delhi as such physical 

presence of the applicant is necessary for their smooth 

continuation of education. - 

5.7 For that the wife of the applicant is suffering from 

chronic serious ailment. 

5.6 For that the applicant submitted several representation 

to the competent authority but the same did not produce 

any result. 

Details of remedies exhausted 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative and efficacious remedy than to file this 

application 

Matters not previously filed or pending with any other 

The applicant • furthor declares that he had not 

previously filed any application, Writ Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 
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this application nor any such. application, Writ 

Petition or Suit is pendingbefore any of them. 

8. 	Relief(s) sought for: 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lordships be pleased 

to admit this application, call for the records of the 

case and issue notice to the respondents to show cause 

as to why the relief(s) sought for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown, be pleased to grant the follbwing 

relief(s): 

8.1 That the respondents be directed to consider the case 

of the applicant for choice station posting in Delhi in 

terms of the Office Memoranda dated 14.12.1983, 

22.7.1998 issued by the Government of India, Ministry 

of Finance, Department of Expenditure, New Delhi with 

immediate effect against the post going to fall vacant 

on retirement on superannuation of Sri B..N..Tripathy, 

Deputy Director, New Delhi. 

8..2 That the respondents be directed not to fill up or 

shift the post of Deputy Director which is going to 

fall vacant due to retirement on superannuation of Sri 

B.N.Tripathy on 3110.2003 till consideration of the 

case for choice' station posting of the applicant. 

83 Costs of the application. 
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8.3 Any other relief(s) to which the applicant is entitled 

as the Hon'ble Tribunal may deem fit and proper. 

Interim order oraved for. 

During pendency of this application, the applicant 

prays for the following relief: - 

91 	That the Hon'ble Tribunal be pleased to direct the 

respondents not to fill up or shift the post of Deputy 

Director which is going to fall vacant due to 

retirement on superannuatjon of Sri B..N..Tripathy on 

31.10.2003 till consideration of the case for choice 

station posting of the applicant. 

 

This application is filed through Advocates. 

1) 	I. P. 0. No 

Date of Issue 

Issued from 

iv) Payable at 

12. List of enclosures. 

As given in the index, 

9G 0 2-99 



VERIFICATION 

I, Sri Harbhajan Singh S/o Late Sundar Sinqh, aged 

about 53 years, working as Deputy Director, office of the 

Regional Reference Standard Laboratory, Zoo-Narenqi Road, 

Guwahati, Assam, do hereby verify that the statements made 

in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and 

those made in Paragraph S are true to my legal advice and I 

have not suppressed any material fact. 

4v 
And I sign this verification on this the ...........day of 

October, 2003 	 . 

Signature 

14 
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Annexure-1 

No.20014/2/83/B.IV 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi, the 14th Dec'83 

OFFICE MEMORANDUM 

Sub Allowances and facilities for civilian enployees of the 
Central Government serving in the States and Union 
Territories of North Eastern Region- imp roveme nts thereof. 

The need for attracting and retaining the services of coripotent 

officers for service in the North Eastern Region comprising the State of 

Assam Meghalaya, Manipur, Nagaland and Mizoram has been engaging the 

attention of the Government for some time. the Government had appointed 

a Committee under the Chairmanship of Secretary, Department of Personnel 

and- Administrative Reforms, to review the existing allowances & 

Administrative Reforms, to review the existing allowances and facilities 

admissible to the various categories of Civilian Control Government 

employees serving in this region and to suggest suitable irrprovements. 

The recommendations of the Committee have been carefully considered by 

the Government and the President is now pleased to decide as follows :- 

• 	 There will be a fixed tenure of ,  posting of 3 years at a time for 

• officers with service of 10 years of less and of 2 years at a time for 

• 	officers with more than 10 years of service, Periods of leave, training, 

etc.., in excess of 15 days per year will be excluded in counting the 

• 

	

	tenure period of 2/3 years. Officers, on completion of the fixed tenure - 

of service mentioned above, may be considered - for posting to a station 

of their choice as far as possible, 	 - 

The period of deputation of the Central Government employees to the 

-  - States/Union Territories of the North Eastern Region, will generally be 

for 3 years which can be extended in exceptional cases in exigencies of 

public service as well as when the employee concerned in - prepared to 

'7y 	- 



stay lamer.  The aissible deputation allowance will also continue to 

be paid during the period of deputation so extended. 

mention in confidential Records: 

xXXXxXxXXXXXXXXXXXXXXxXXxxXxXXXXXXxxXXXXXXxXxXXXXXXXXXX 

ii). Specjal(Duty) Allowance: 

Central Gave rment civilian employees who have all India Transfer 

Liability will be granted a Special (Duty) Allowance at the rate 

of 25 per cent of basic pay subject to a ceiling of Rs.400/- per 

month on posting to any station in the North Eastern Region, Such 

of those employees who are exempted from payment of Income Tax 

will, however, not be eligible for this Special (Duty) Allowance. 

Special (Duty) Allowance will be in addition to any special pay 

and pre-Deputation (Duty) Allowance already being drawn subject to 

the condition that the total of such Special (Duty) Allowance plus 

Special pay/deputation ( Duty) Allowance will not exceed Rs.400/" 

P.M. Special Allowance like Special Compensatory (Remote Locality) 

Allowance, Construction Allowance and Project Allowance will be 

drawn separately. 

Sd/ S.C. MAHALIK 

Joint Secretary to the Government of India 



Annei 

F. No. 11(2)/97-E.11(B) 
Government of lndi3 
Ministry of Finance 

H 	
,• Department of Expenditure 

New Delhi dated July 22, 1998 

OFFICE MEMORANDUM 

SutUcet Mloaaces and facilities for civilian employees of the 

Central Govenment serving In the states and Union Territories of 

North 'iEatenI'RegIOn and In the Andainai & Nicobar and 
:'- 

Thdw&)GrOUPc of lsIand - recommendatkui of the FilTh at  

CentMPyCOIflU)iS5lOfl. 

With a view to attracting and retaining competent officers for 

service in the 4 North-Easteni Regiom coinpnsing the tenitorics of 

Arunachal Pradesh, A&am, Manipur, vI.ialuya, Mizoram, Nagaland 

and Tiipuia, orders were issued in this MinisUy's O.M. No. 20014/3/83- 

E.IV dated December, 14, 1983 extending certain allowances and other 

facilities to the Civilian Central Government employees serving in this 

"H 

	

(J 	region. In ten'fls of paragraph 2 thereot these orders other than those 

	

- 	

contained in paragraph 1(iv) ibid were also to apply niutatis mutándis to 

the Civilian Central Government employees posted to the Andaman & 

Nicobar Islands. These were further extended to the Central (3ovcnnncnt 

crñployccs posted to the LaksbadwccP Islands in this Ministry's O.M. of 



even number dated March 30, 1984. The allowanccs and facilities were 

further liberalised in this Ministiy's O.M. No. 20014/16/86IE r1VIE.11 (B) 

dated December 1, 1988 and were also extended to the Central 

:Gfl employees posted to the North Eastern Council when 

stationed in the North Eastern Region. 

.:Thc  Fifth Central Pay Commission have made certain reàommendations 

suggesting further improvements in the allowances and facilities 

admissible to the Central 3ovcrmncnt employees, including Officers of 

the  All India Scriccs, posted in the North-Eastern keg on. They havc 

ther recommended that these may also be extended to the Central 

Government employees, including Officers of the All India Services, 

posted in Sikkim The recommendationq of the Commission have been 

considàred by the Government and the President is now pleased to decide 

as follows 

(1) Tenuie of PostlnglDeputatlon 

The pvisions in igard to tenure of posting/deputation contained in this 

Mlnisfry's OM No. 20014/3/83-E.IV dated December 14, 1983 read with 

O.M. No. 20014/16I86-E.rvtJi.n(B) dated December, 1 1988, shall 

continue to be applicable. 

(ii) Weightage for Central I urn Ion 	akdng Abroad and Special 

Mention in Confidential Records 

The provisions contained in this Ministry's O.M. No. 20014/3/83-E.IV 

dated December 14, 1983, read with O.M. No. 20014/16/86-E-IVIEII(B) 

dated December 1, 1988, shall coniinuc to be applicable. 

Sd!- (N. SUND R RAJAN) 
Joint Secretary to the Government ofliidia 
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IL 

HARBHAJAN SINGH 
DY. DIRECTOR 

R.R.S.L; GUWAHATI 

q .-. 

t 

The Secretary / AddL Secretary 
Govt. of India 
M/o Consumer Affais& Public Distribution 
Deptt. Of Consumer Affairs 
Krishi Bhawan New Delhi - 110001 

Sub: Request for my Transfer from R.R.S.L. Guwahati to R.R.S.L. Faridabad against 
the post of Dy. Director (L.M.), presently lying vacant at Faridabad. 

Sir, 
With humble request I pray you the followings for your kind consideration: 

(i) 	I am a permaneat resident of Delhi and my family members areliving in my 
permanent house at A-98:3, Gharoli Daiiy Colony, Mayur Vihar Phase-Ill, which is 
near Noida, (U.P.) 
I am facing a lot of difficulties from my family sides, as my wife does not keep 
well and is always ill. My four daughters are school going .childrens, facing lot of 
difficulties in respect of their edUcation. 
Sir, as you may be well known That in the absence of a father, children always 
feel helplessness in their educational front. 
My eldest daughter is of marriageable age and I have to devote the enough time, 
and effort to search a suitable match and got her marriage. Since I am resident 
of Delhi, therefore I 	u!d be interested to get her married in Delhi area. 
Sir, 1 am to express hare with sorrow that my younger brother has passed away 
last year in June 1999 and his family (his wife & two children) are deperidant on 
me and are living with my family at Delhi. That way I am to look after my big joint 
family with a responsibility. 
Even being a permanent resident of Delhi, I have already rendered my 10 years 
service at 1.1. L. M. Ranchi (I3ihar) & 2 year service at R. ft S. L. Ahemadabad far 
away from my home. 

Sir, under the above stated circumstances I am bound to come and see my 
family frequently after every month which result a huge amount of loss of money & 
time. This is a great loss not only to me but also to the Govt. That way, I arn at present, 
working under stress. 

Sir, you are therefore, requested to consider my Transfer Application and oblige 
by transferring me to the host of Dy. Dictor R.R.S.L. l:aridabad  which is incidentally 
lying vacant at present. 

Yours faithfutly 

Vol (HARBHAJAN SNGHy,77;2 
Dy. Director, R.R.S.L Guwahati. 
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tlM.fll11 jAt( lN(' 
J)Y. D1RlClOR 

R,R.S.L GUWAHA'il 
fYI: 05-1-2001 

The Secretary / Addl. Secretary 
Govt. of India 

0 

M/o Consumer Affairs & Public Distribution 
Deptt, Of Consumer Affairs 

0 

KrishjBhawan New Delhi - 110001. 

Sub 	Request for my Transfer from R R.S L Guwahati to R. R. S L Faj -idabad against the post • oDy. Dir 	S 	 •. 	 . 
ector L:M.),peèhtly lying vacant at Faridabad. 

'. • 	 .. . 

Ref 	1 	My earlier application of dt 11-9-2000 on the same subject 

2 	Ministry's advertisement rio imp Ncws 2-8 Dec 2K, No A-I 101 1/6/99-Lstt 
Davp 6 770 (8) 2000 EN 3 6/16 

S 
K4ndLy refer to my earlier repzcseutatiog letter of cit 	11-9-2000 (copy enclosed) and 

refeience of Ministry's advertisement no Emp News 2-8 Dec 2K, No A-I 101I/6/99-Estt 
Davp 6770 (8) 2000 EN 36/16' .~ I may be allow to draw your kind attention in this regard on the 	. subject cited above as ..: 	. 

r 	

- 
.4. 	 I .................... . 	

:. 	 • 	 . 

•TLaLpre;etti 	MJó CA&PD haspublished two post of Dy. Directr (L.M, under the 
Ministry CA&PD on deputation basis vide advt. No. Enip. News 24 Dc. 2K, No. A- 
110fl16/99-Estt. 	Davp 6770 (8) 2000 EN 36/16. 

Sir, keeping in viev my family 1)roblems as mentioned in my earlier application (cor 
enclosed), you are requested to make the selection of both the Dy. Directors (L.M.) u 
the Ministry ofCA&PDin such way that one ofthem could be appointed at R.RS.L 
Guwahati,. so that my transfer from Guwahati to R.R.S.L. Faridabad may be possibl 
material ised to overcome my family Problems. 

I myself and my family would be grateful forever to you for your kind consideration 
lily Transfer from Guivahmati to R.R.S.L. Faridabad. 

WIThCOMPLIMENTS & BEST WISHES OF A HAPPY & IROSPROUS NEW 
.7 	YEAR 2001 !!! 

V, Y30-  
1IARBHAJAN SJNGH 
(Dy. Director) 
R.R.S.L. Guwahati 

 

Yours faithfully, 

/ 
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The i\dd it ionaI Secue ary 
(;ovl. or India 
Wo Consuner AfThirs, Food & Public J)istribution 
Depu, Of Consumer AfThiis 
Krishi 13hawan New Delhi - 110001. 

Sub: 	
Rc(Iucst for my Transier from R. R. S. L. Guwahati to R. R.S. L. Faridabad against the l)Ost 
of I)y Dir cCtoi (L M ), pi cscntiy lyr ng vacant at I ar idabad 

A. 
Ref 	1 	My earlier application of dt 11-9-2000 on the same subject (copy enclosed) 

2 	Subsequent application (It 05 01 2001 on the same subject (copy enclosed) 

Sir, 
Kindly refer to my earlier representalion letter of dt 1 1-9-2000 (copy enclosed) and 

icfeicnce olMinistry's advertisement no Emp News 2-8 Dec.2K, No A-I 10) I/6/99-Estt Davp 6770(8) 2000 EN 36/16 (maybe allow to make a humble request to you in this regard . that 

The ministry oIC.A., Food & PD., Deptt. OIC.A. is having a vacant post olDéputy 
Director (Legal v1etroiogy) at R.R. S. L. (Re(,ional Reference Standard Laboratoty) 
Faridabad. 
1am ficing a lot of Ihmily l)IPblems as I have expressed you personally you during my 
few minutes talking with you in your offlce and the same has been icprcsented in my 
earlier applications. Copy enclosed nla' l)tease be seen. 

S 
It is 	further Inimhlc request to yti kindly look into the matter at youi level and consider 
my case of 1rans1r hum R:.RS.l .., (uwahui to R.R.S.L., Faridabad. 
I myself and my fmi ly wouki he gratclii I of you licvcr for your this kind consideration 

lliaiikjni you 

Yours hiitlifully, 

(Dy. 
	1 SlNGii'/ 3/ 

YW 
	 ..Gtrvahatj 



Acu 	ILL  

Government oil nd in 
Ministry of Consumer AiThirs, lood and Public Distribution 

Department of Consumer Affairs 
Regional Reference Standard Lahora Ion, Ginraliati 

* 
Dated the 12 Septen iber, 2001 

l'o 
1-Thc Secretary/Additional Secretary, 

Government of India 
M/o Consumer Afiidrs, Food and Public I)istribution 
1)epartment of Consumer A flairs, 
Krishi Bhavan, 
New Delhi. 

Subject Request for transfer from .RRSL Guwahati to RRSL Faridabad/HQ, Delhi, 

Sir, 

I have to made a humble request to your gOO(ISCI I that; 

My wife is seriously ill and suffering with stone disease which has been 
diagnosed from Lok Nayak Jay Prakasl -i Narayan Hospital, New Delhi. The doctors 
of the hospital (Urology Department) have advised to get the operation of this 
disease done within few months (cony of the prescription enclosed). 

The treatment and the recovery of her may take much more time nearly six 
months or so. My children are flicing a lot of difliculty in my absence. 

Under the situation I am compelled to visit Delhi frequently on long leave to 
look after her and for gettiig her treated. My frequent up and down trip from 
Guwahati to Delhi is resulting in a huge expenditure on my part and also 
n11'cdllw the \Vorlcing olilie Gitwahati I .aIIniory. 

Hence Sir, you are requested to consider iiiy request sympathetically and In 
pa;s your Lmd order of my 1ranslr ftii Rl.SI.. (hiwahati In RRSL Faridabad/! IQ 
Dcliii. 

vl' haul ly and I would he ever 	'an:ltil lo you lou your I<illd hivoi ir. 

/ 	1') 

Yo t,i rs .hiijful ly, 

1 -2 
li (j 

1)t'ju1y DIVCCIOIN, RRSL., Guwahati 
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Sub: 	Request for my lranstci from 41 S. L. Guwahati o R. kS. L. Faridabad agai nsf 	post 

oiDv. Director (I ..M.). presently lying vacant at I-aridahid. 

Si 

With due respect I have a humble request R)r your kind consideration that: - 

1 have joined to the office of Regional Reftrence Standard Laboratory (RRSI ) ( in wahati 
on I ' May,. 200Q vidc Mini ti y Ui dci No - A "() 11/2/99-1 ssl (It 3 0' No mh r 
999 I Ii it Wd I iiiigoiii k)colllpli..tt. iiiy i lC'. plO 10(1 012 yus on I Mi ()02 iii 

i NsiTh East Region as per rules for Govt Servant Servicing in Nort hEastRcLtic.as 

2 	My family is living at my home town 1)el hi / \'il 'age / Last place of ,  posLiln. 	y Wi ft 
always remains sick due to which my thnii ly is a I ways disturbed and flci n1 lt of,  
problems. My school going daughters (I 3, 15, I 7) ftel humiliated in my absence I have 
applied many times for my transftr because of :iiy this cou-ial problems 

My elder (laughtcr,is inarriagca.Iile. I ha\'c to ailange her marriage 	It is hei 	ver',' 

	

difficult ffir me to arrange her Inairiage because of lily posting at s Itr (JislaJi 	place 
like (iuwahiati, 

-1. 	Ihe post of' Dy. Diicctor (I ,M) RR S.!.. F;ti dabitd is lying vacant since long ha 	hoa 

	

yeats and is still \ acaiit. I lI.'l 1' is im pi oh lunl ii ,  I lie M ittisiry is f)lcasCd In I is' 	Or WY 
lioni 

 
R.R.S.L. (:u 	ih II in K K 	klfidah ld' I iii iy Iii. Li clIht( II (I IC) I IlL 	ik 

l)\ 	l)iicctoi 11(111) K K $ I 	(in 	I ut 10 K K 	I 	I 10(1 111(1(1 

Keeping the vie.v,' ot Lw alCove In1eiI point ;., It 5 a Iii I nihic icjnest Lu ynui  
look 111k) the matter at your level and hell) me to he wit Ii my fttnily 0 look alter them pro A.  

I ni sell and my hinìily \volild be ever giatdiil Ir this kind  

I hank i ng you 

"rout's f'aithfiillv._-, 

// 	2( hAiUt'i\,J1\f' S"i')i 
(Dy  

R .; I -  
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Go velfln1eJt ol India 
Ministry of Consuiiier Affairs, Food & Public Distributioii 

Departmeiit of COJISLIMer Affairs 

Regional Reference Standard Laboratory Guwaliati 
(Near 13SF Camp Opp. 

TEJSAR Company) 
Zoo —Naraiigi Road, Geeta Nagar, Guwahatj -24 

To, 	 Date: 17-05-2002 

The Addi. Secretary to the Govt. of India 
M/O Consumer AfTairs, Food & 

l"Iblic I)istrj bntion 
Department of Consumer A ffairs 
Krishj Bhavaii New Delhi- il 0001 

(Through Proper charinal) 

Subject:equest for my transfer from R.R.S.L.Gu\valIIti to R.R.S.L. Faridabad or H/Q Delhi. 

Ref: - My earlier A'I)plication oida[e(i 26-03.7007 

Sir, 

With reference to the subject cited above 
I may be allowed to invite your kind attention that: 

I am \Vorking at R.R.S.i. Gt.i\vaha(j since 1S1 

May ,2000 as the Dy. Direcini (LM). 
I have Completed my ko Cars rv!ce tenure as per Govt. rules laid down in 

FR/SR Part.- I (General . Rules), Appendix -9, under (he hcadin "1 
NCFN'J'J VI 	1'OR SFRVING IN 

(ii. 	
14/3183.1:1 V..dj the 1,111,Deccn1l1 1983, read 

wilh.................. .................an d O.M.N. ii (2)/97 Ell(13),date cl the 22 july 1 998.] (P1. see the heading 1(i) Temu'c 
Ofp sting/depti (at ion. Copy Cncloscd ) 

('his Oidcr is being Idlo\\Ld  by ilic Ihci' (cnfta( (v(. I)cpaltneitt , like a pnSi t i Ye I ntcn(j', 	ircspti 
vely lhc leim( Ii ni Service ol 1Ii COilcerned o ulcer and witi) 

a soIi Corner treating it particularly 
as a I)ilU11j1 Scrvi 	In Remote Areas (e.g . a 

circula r  of C.P.WD may p1. he seen Copy Cue.) 

Y*p 5, 



(2) 

The ministry I 
Departmcit may like to adopt a time bound transfer policy in respect of 

R.R.S.L. Guwahatj being a station of REMOTE LOCALITy of N. E. States. 

Further, I like to invite your kind attention towards the Seniority List of the Dy. 
Directors (LM) working in this department. Some of the Dy. Directors are such officers 
who never faced the :  transfer in their whole service life of this Departnient 

The matter may be looked in to in this regard at your level. 

Sir, I am facing many domestic problems as I have explained to your good self througli. my 
 earlier applications of dated 26-03-2002 My pioblems are genuine and are with 

valid leasons / grounds for your kind consideiation (My earlier application of dated 26-03- 
2002, may please be seen with your sympathetic kind consideratibn Copy enc. here With) 

The post of the Dy. Director (LM) at R.R.S.L. Faridbad is lying vacant siice long back; 
The Ministry may like to (muster me on this post at Faridabad or at H/Q Delhi as the Ministiy think fit. 

With all the facts stated above, I pray to your good self to consider the matter of m 
Tansfer and oblige me and my family for your kind consideratjoii 

Thanking you. 

Yours faithfully, 7 : 

(1-LAR BI-IAJAN S.INQH) 
Dy. Director R.R.S.L. Guwahati 

Enclosures 
(l) 	Cupy ol Govt. )rder No. 1.1 (2)/97I'j 1(13) datcd22j July1998 

. O.M 	 j:. No.29/j/7 	1 dated 05111 may 1999. 
', Seniority I 'ist No.A-230 ll/2/2QQ2S1td( 6111 Marc112002 My AppI icatioii of dated 26-03-2007 



(iu','elnnlclIt ul India 
Ministry of Consumer Affirs, Food & Public !)istributjon 

Depari ment of,  Consumer A ha irs 

Regional Reference Standard Laboratory Guwahati 
(Near 13SF Camp, Opp. TUSAR Company) 

Zoo —Naraugi Road, Geeta Nugar, Guwahati -24 

Date: 17-05-2002 

Fo 

The Acid!. Secretary to the Govt. of India 
N/1/0 Coimsuiiç Affairs, Jour! & Public JJkilijoii 
Department of Consumem Aildirs 
Krishj l3havan, New Delhi- 11 0001 

S hject: Application of Shri FIirbhajan Singh, Deputy Director (LM) for transfer —reg. 

Sr 

I am to 1rward herewith the application in origin of Sh.ri J-Iarbhajan Singh, Deputy ,  Director (LM), RRSL Guwahaij for your necessary and needful. 

As above 

ours faithFul 

i IN Prijupa Ii) 

(/ 	
.ittjit I.iieeioi (!.M) 

I laibbujan Sinel, I.)putv i1I..eHr (1. 1.1). I 	(Juvalintj --2'! 

7 
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lo, 
	 J\\. 

'[he $cctetaiy to the Govt. of India 
Wo Consumer Aftai is, Food & Public Distribution 

Dcpartment of Consumer A iTaits 
Krishi l3havan, New 1)ellii- 110001 

(Thro ugh Proper chan na) 

Subjcct:-Request for my transfer hom R.R.S.L.Guwa!iutj to R.R.S.L. Faridabad or I 1/Q l)clhi. 

Sir, 

With reference to the subject cited above, I may be allowed to draw your 
kind attention towards my genuine problems as stated below: 

1 have cOnhl)Jeted my two years scivice lcnur, us per rule serviciiig to North.Fast 
region , on 1st May 2002. 

My family is facing many problems in my absence at my home town Delhi. My wile 
remains always sick and because of my posting at so far distance she is unable to get 
her ti'eatment properly. My long (listance Posting at Guwahati is the onl y  reason of her helplessne35. 

There are my three school L20illg dttightcrs in !)ellii living with their inoi I icr. 'litcy feel 
always humi I iatd in the abscnëc of their fnlici. 

My (fiurth ) elder daughter (2 I) is nuirriageable I am facing the difficulty to arrange 
her marriage due to the icason of my postint at Guwaliatj. 

With all the pioblenis I and iiiy whole l'ttnii}y is living with a tension ldll lift. 

it is there tore a Prayer to Your good sell to look in to the IDUILer at your level and pass an order 
of my transfer from Guwahati to Futidabad or Il/Q Delhi. 

I and my family would be ever graicl'u I to your good sell for this kind COiiSidcruticn 

Was Ftitldiil ly, 

Dated: 1 8-07-2002 

(i-I ar 13hajan Sing1i)9 e,-
I )y. Director, R. kS. L.Guwahati 

\(\ 

P y 641,  1 
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T8  
No, RLG13)/200 2 y8 
Government of india 

.1ini• ul C 	 I Public lJisUibutjon 
Department of Conswner AiThirs 

RginaI Reference Standard Laboratory Guwaati 
(Near 13S1 7  Camp, Opp. T.USAI& Company) 

Zoo —Narangi Road. Geta Nanar, Guwahatj -24 

Dale: 	07.-7 007 

I o 

The Secretary to the Govt. of India 
M/O Consun-jer Affairs, Food & Public Distribution 
Department of Consumer Affairs 
Krishi l3havari, New Delhi-1 10001 

ubject: App! icLioi of Shri Flarbliajaii Siiigli, Deputy Direetni (LM) ftw Lranlër -reg. 

Sir, 

I am to forward herewith the application in origin of Shri I -Iarbhaja ;ih, Lty 
Director (LM), RRSL Guwahatj for your necessary and needful. 

FncP As above 

Yours faithful! / 

I) 
(.J.N.Pl:ajfl) 

Asi.;tiit Dirccto CLI\1) 

Shri Ilarbliajan Siugh. i)cpuly Director (LM), RRSL Guwahuli --24 

(V 



No. ILG.l() 12002 - J7 
(J Overiu; tent oil ud hi 

• 	I 	(1 	 A ' 	 oN i 
Deparnuient 01 Consumer AlTairs 

Regional Rcfbrcnce Stahdard Laboratory Gu\vhati 
(Near 13SF Camp, Opp. TUSAR Company) 

Zoo -- arangi Road, Gecta Nagar. Guwahati -24 
Date:! 8-07-20{)2. 

lo, 

Addi. 5:' ictary to the Govt oU India 
M/c ('oJsm'r Alfairs, load & Public; l)ktrib'ition 
i)Cpartuuieuit .: Cut:nmcr A1biH 
Krishi 13havaii, New Delhi- Il 0001 

Subject: AppI ication of I ri 11 arbhaj an S ugh, I )cpity Director (LM) for transfor 

Sir, 

.1 am to forward herewith the application in origin of Shri Harbhajan Shitdu. Deputy 
Director (CM), RRSL GuwaluaU for your necessary and needful. 

Yours 

(J.N.Tjapti3 
Asis(ant Director (LM) 

Copy t(0) 

i Flarbhajan Sitigh, Deputy Director (LM), RRSL Guwahatj --24 

,91AJ6/ 
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NO. RLG-1 (4)/2001/ —c 
Goverinent of india 

Ministry of Consumer A Tairs, Food & Public Distribution 
Department of Consumer Affairs 

Regional Refe.reiice Standard Laorator; Guvah.ti 
(Nor 13SF amp, apr. TUSAR Coi.par.' 

Zoo-Naiangj ..oad, 	e.Nagar, Guwahati-24 

To, 

The Joint Secretai7 .Ad: n.istration),to the Govt. of Ini2. 
Ministry of Consumer Affairs and PD, 
Department of Consumer Affairs, 
Krishi Bhawan, New Delhi.- 110001. 

Dated o6O4 7003 

Subject:- Forwarding of the TRANSFER APPLICATiON of Sh. Hr Bhajan Singh, 

Dy, Director, R.R.S.L. Guwahati 

Respected Madam, 

I am forwarding the Transfer Application of Sh. Har Bhajan Singh, Dy. DIrector 

R.R.S.L Guwahati for your necessary and needful action at your end. 

With kind regard. 

Yours faithfully, 

(J. N. ?raJapu) 
Assistant. Director (LM) 

Regional ReFerence standard Laboratory, Guwahatj-4 

CJ 
I YOP 
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Rernnder 
Dated 06-06-2003 

To, 

TIz e Joint Secretwy to the Go t. ofIndia 

M/o Consumer Affairs, Food and Public Distribution 

D/o Consumer Affairs, Krishi Bliawan, New Delhi-110001. 

Subject:- llest for Transfer 

Respected Madam, 
Kindly refer to my application of dated 13-05-2003, personally givc 

to you in your chamber.  . (Copy enc.) . No Action is taken So Far, from th ministry sidc 
in this regard. Further under the compelled situations I would like to make a Irayer bct' '-
you that I require my transfer to HIQ DELHI or R.RS.L. FARIDABAD as soon as 
possible. 

It is a humble request before you kindly to take the necessary action in respect ci 
my transfer to the above stated place 

An early action is solicited. 
Yours Faithfully,  

(Har BhajäñSingh) 	27 
Dy. Director R.R.S.L. Guwahati 	/ 

7 
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t4ZA o')c U'$e 	!.1 (\.tO) 

Dated 18-06-2003 

Additional Secretary to the Govt. of India 

NVo Consumer Affairs, Food and Public DistributIon 

D/o Consumer Affairs, Krishi Bhawan, New Delhi-110001. 

(Through Proper Channal) 

subject:- Request for Transfer 

Respected Madam, 
With due respect I would like to invite your kind attefltion that I have 

given my Transfer Application on dated 13-05-2003, personally to the Joint Secretary 
(Dr. .J.S.. Gupta), Administration, in he chamber. (Copy eric.) with subsequent reminder 
on 06-06-2003 . But No Actionis taken So Far, from the ministry sides in this regard. 
Further under the compelled situations I would like to make a prayer before you that I 
require my traisfer to HIQ DELI-H or R.R.S.L. FARIDABAD as soon as possible. 

11; is a humble request before you kindly to take the necessary action at your level in 
respect of my transfer as desire to the above stated place. 

An early action is solicited. 
Yours Faithfull 

(HarliJn Singh) /o 
Dy. Director R.R.S.L. Guwahati 

) \ 	\ I 
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:. 
tc Secretary to the Govt. of Itidia 

NUO (2o:tsuiiicr Allairs Iou(I & Puhlic J)islrihut ion 

1)/u (oiistitIicr i\lliirs , lrisIii lli:iiiirt , New I)cllij 

uhjcct : My TransFer to the R.I.SL. l'uridahad reg. 

ReV:- NOtificatioll No. F. No /12011/3/2003 dated lO June ,03 & mv 

I )t II 	July , 03. 

Sir, 

reference to rel)rcseIm.ttitioIm 	Of dale(I I I 	Jtjl 	2003 ( c.c iic ) im ivpcui H 
transfer" to time 	f)I:IcC of cltice ( J11](lal):l(l) 	rmiks laid du 	mm (cc. iHim(.) 	I 

V'() 111(1 Ii Le to Invite your kiim (I a (emit ion (It :1 t 

(a) Your iillervcn(joim is essential and required (0 do a .Iustitc to imme in (his tIm:mtIcr It 
is. necessary 	and essential 	to Overcome Ilic social 	-partiality 	l)PC\;liliIl 	iii thc 
(Inhiltistratioji of the ministry mheIcclimig mmiv all the fHeviwis request :ipplic:iiiun.. 

(e.c.E tic.). 

il 	Aim order of (raimsier immay l)1e15C he issIIe(I in post mite  

replace Sh. U.N. 1)ixit , l)y director, recently promoted at time saute place 	in 
where else. 

It is UI)' further prayer beIre 	OU to look 1111(1 (he matter with your svrmmpadmcfic 
kind consideration 	to provide a mmattiral. justice to Ume 	a sucialh and chiotmmk*aII\ 
poor othcer working under your ministry . I , sell 	vi(It mmmv faimmilv 	'mild he 	cm 
grateful of your kind consideration 

All early action is solicited 

iv 
(III ,' 	I:i it Ii 

	

( 11am 11maj:ti 	'-,n 	if 

I)y. I)irector R.R.S.L.  

cl: 	 k1° 
t)ptt c CO'U11, 

t;c I LI  
vj  

d 

(1 vy 
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By Hand 

flats: 11th Sep. 2003 
To 

he Add!. Secreraryiihe :3cretary to the Govt; of India 
M/o Consumer Affairs. Food & Public Distribution 
Dept. ollCo 	r:r Aftairs. '<HshI Bhavan, New Delhi 

Sub. 	1iser o%5ii. Hr 'Thajan inoh fly. Dmr- t'- r fon 	R.S 	fl.v':ti ic 	fl.S.L. 
FarLbd o 1/Q Lnni. 

Representaflon against the Ministry's Notification No. F. No. 1201 1/3/2003 - Esst, 
dt. 10th June 2003 in respect of posting of Sh. B.N. Dixit L. rector N. M) at 
R.H.S.L, [a;abL.. 

Ref.: 	
(i) My epieser,on of Dated 13-05-2003 (Copy EncI.) addressed to the 

Jt. Secreiary MHstry o Consumer Affairs. 

My Subsequent reminder of dt. 06/06/2033 to the Jt. Secretary Ministry of 
Consumer Affairs. (Copy EncL) 

fc; " 'fordt. 18/06/2003 foarr toth f.. 	 to the 
on dt. i/(3  

My Subsequent representation to the Addi. Secretary/me Secretary to the 

G.O.J dt. 11/07/03 with ref. to notification No. F No. 12011/3/2003 - Esst. 
l0/06/()3 Cv End.) 

j .,irther rop.3entatjan or dt. 31107/03 Qn. the same matter as i (iv). 
(Copy End.) 

1iad,ThfStr, :n 
Oeptt 	

(1 

FOrther ,  q. m 	 submitted to your honour on dated cited bove on the ç.  
sa metJject matter, I would tike to irwite your kidajtent ion that 

(a) 	NotwtI)standjrrq my Icproser)tation to the Joint Secretay (Adrnn.) (Srnt. Dr. J.S. Gupta) subnnit ted Oflt. 13tb±iy 2003 with subsequent 	inderonDt.e/o6/o3 the 
Administration of Consumer/.tjfsjrs Dept. has intentionaly posted Sh. B.N. Dixit as Dy. Director 

(L.M) at the same place of his last place of posting R.R.S.L., Faridabad vide Notification 
No. F No. 12C 11/3/2003 Est cit. 10th June 2003, where he was workina as 

	r,recto r  (L.M) or 'mrs. 'Jhe: 
vs th bo&fd@ to be transffered to Fridabad 

since I had completed my Tbnure of Two years at Guwahati in Janur.y 2003 in North-East 
Region, the hardest Zone in India as per DOPT's directions, 

UVI  
- 	 ........ . 	 . . . 



SD 

'M 
iN. Dixit at Faridabad is 6. pt 	thc 

riqI 	iiVjbur pievId in itit tJpt. or Consumer Aalrs, Govt. of India, speciaUy In ti is 
Directorate of Legal Metrology exercised by the existing Director of Legal ,e trology. it shows 
that the Administration of the Ministry is not willing to transfer me on the bais of unfair 

recommendation made by th.e Director (L.rvi). The posting of Sh. B.N. Dixit as Dy. Director 
(L.M) at the same place as to his prior posting as AD(LM) at Faridabad is nothing hut the 
result of partial behavior exercised by th Director (L.M) in his Department. He does'nt like 

to see me in the Department. He is neglecting all my services rendered at Guwahati or 
elsewhere. 

(3uwahati for his transfer from Guvahafl tol' 	I 	of choie like ftR.S.L L  jdabad has ben denied tQ 

I] irnillog F (Please see the DOPT Rules Let Down for the 
officers servicing in the North East Region). 

	

MirllrYsNotcanonNoFNo.i2Q.H/3/?QQ3dtlOJ 	 ~iq U 	has 
lcir1 h, th1 flfThrVr 

to the of flcers 	rvL II]Q inN o itIE gL- 

I would like to request your honour that the vaccant post which ought to have been 

given to me, has been biasedly filled by appointment of Sh. B.N. Dixit at the same place of 
his last place of posting and thus i•njustke has been done to me. 

Therefore, it is a humble request and a prayer to your honour that 

I have the first and the foremost right as I had applied to the post earlier adn had 
Completed my tenure in January, 2003. While: 

Sh. B.N. Dixit should on promotion should have been posted outside Delhi 

Sumitted for your kind consideration and perusal rlease. 

4 11 
VY, 	- 

Your's faithully2 

—~ HYZhajan Sing 7/2-
(Dy. Director R.R.S.L. Guwahati) 

M/o Consnmer Affairs Food &PD, Depit, of Consumer AffaIrs 

Zoo-Narangj Road, Geeta Nagar Opp. Tusar Co. 

Near B.S.F. Camp Guwahatj24 Ph.: 0361-2410209 

Dfhj Hoiie Addre5 : 
- A-983, Gharoli Dairy Colony 

M'ijr Vihar Phase - III, Delhi - 110096, Ph,: 011-22616447 



• 	 .-., , 
• 	

\ /  

To 	 34, 

The Joint Secretary to the Govt. of India, 
Ministry of Consumer Affairs, Food & Public Distribution, 
Department of Food & Public Ditribution, 
Krishi Bháwan, New Delhi - 110001. 

(THROUGH PROPER CHANNEL). 

Subject - Request for Transfer 

Madam 

Under the compelled situation, I would like to have a humble 
request before you on the basis of the following :- 

(i) 	I have completed my three years' tenure as on 1St  May 2003 at 
Guwahati. It is one year more than the normal tenure of 2 years 
prescribed and as per rule laid down for the Government servant 
posting in the North-east States. 

My family is living in my Hometown, i.e., Delhi. 	My 	wife 
remains lU and requires my. help. The family members are, 
therefore, also fadng a lot of difficulties in my absence. 

The Education of my daughters is being fully disturbed. My 
daughters feel humiliated and helpless without father. 

(iv) 	My elder daughter is in marriageable age. I am to arrange her 
marriage for which I require a sufficient time. From Guwahati, it 
is not possible for me to. manage & arrange her marriage. 

It is a request to.you kindly to consider my prayer and issue an 
order of my transfer to Hqrs. Delhi or to RRSL, Faridabad immediately. I 
myself and my family would be ever grateful for your kind consideration. 

Yours faithfully 

7/ 

(HARBHAJAN SINCH) 
DY. DIRECTOR 

' S. 

	 RRSL, GUWAHATI 

Date :- 13th May 2003!. 

V 
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(TO BE PUBLISHED IN THE GAZETTED OF INDIA, PART-I, SECTION-2) 

• Government of India 
Ministry of Cohsurner Affairs, Food & Public Distribution 

(DepartmentcfConsumer Affairs) 

Krishi Bhawan, New Delhi, 
Dated the 10th  June, 2003. 

NOTIFICATION 

F.No.A-12011/3/2003-Esft.: The President is pleased to promote Shri 
B.N.Dixit. a reoular Ascistantflirrfnr(I M)in 	 ri-t,rrr 

Affairs, as Deputy Director (Legal Metrology) in the scale of pay of R.10000-
325-15200 on regular basis with effect from the forenoon of 5June, 2003. 
On his promotion as Deputy Director (Legal Metrology), Shri Dixit is posted in 
Faridabad Regional Reference Standard Laboratory. 

[S.1(. NAYAKI 
UNDER SECRETARY TO GOVT. O' INDIA 

To 
Tim Maiigor 
Government of India Press 
Faridabad (Haryana) 

(Two copies in ori7ina/ with 1-lindi version) 

Copy forwarded to: 

The Pay & Accounts Officer, D/o Consumer Affairs 
Shri B.N.Dixit, Deputy Director(Legal Metrology), RRSL Faridabad, 
Director (Legal Metrology). 
PS to MICA, F&PD/ PS to MOS(CA). 
Sr. PPS to Secretary CNPS to AS -CNPS to EJPS  to iS-CA.. 
Vigilance/Hindi/B&F Section&7W&M Unit. 
Personal File/Service Book of Shri B.N.Dixit, Deputy Director (LM) 
Guard File. 

Vt 
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'''brif It 	(lIm.v,'mcm. 
PLr tt 	 - 
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IN THE GATJHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, 

TRIPUNA MIZORAM AND ARUNACHAL PRAL)ESH 

WRIT PETITION (C) NO. 3577 OF 1999 

Shri Bhagvari Menghani 
Senior Accounts Ofiiccr, 
0111cc of the Inland Watcr Authority of India, 
Ministry of Surfl'ice 1ransport, 
(.4ovenineiit of India, 
Parai ucswai-i B U 11(1 J1 
5Ih Floor, Chatribaiij, AT. Road, 
(Juwahatj- 78]. 001. 

PE'I'I'I'IONER 
-VERSUS- 

Union of India. 
Thioiigji Sccmtary to the Govt. of India, 
Minis try of Surlhce 'I'ransport, 
Government of India, Paranieswari Building, 
5th Floor, CliatriPari, A.T. Road, 
Guvahatj-781 001. 

The Chairman, 
1n1ai.I Watcnvavs Authority of India, 
13-100/112 
Commercial Complex, SecLion 18, 
N.OIDA (UP). 

Dcptitv Seci'etai -v, 
11111)11(1 \Vntcr Vv'nys i\ulltorlty of India, 
Minister of Surface Transport, 
Goveimnent of I iidia, 
Head Office B/ 109-112, 
Commercial Complex, Section- 18 
(Dist. Gautani I3udli Naga 	 • 
PIN 201301, Ullar Pradesli.  

1 .Shi i S. Jayarainau, 
(.Ilicf i\CCOU1ILS ()fflcer, 
Iiilati'I \Vatcr Wtys At.itiiority of India 

(1pAJ 	
I 17, 	OlIlirit I ml 	()lLipkX, 

Uttar Pi'adesli - 20130 1 . 	. 
................ RESPONDEN'1'S 
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PRESENT 
THE HON'flLE MR. JUSTICE D. BISWAS 

For the pethioiier 	 Mr. B. K. Sarnia, 
Mr. M. Chanda, Advocates. 

For the respondent 
	

Mr. C. Clioud liury, 

Date of hearing 	 16. 12. 2002 

Date of Judgment and 	16.12.2002 
Ordcr 

JTJD C AMNT 	ORDER 
(ORAL) 

Heard Mr. B.K. Saruia, learned Counsel for the 

petitioner assisted by Mr. M. Chanda, learned counsel and also Mr. C. 
Choudhui- -, learned Central Govenmcit Standing Counsel for the Union 
of India. 

2. 	
This Petition has been flied COfltiovertiug the legality and 

valid jt' of the order of transfer dated 11 .6. 1999 (Annecurc-5) and 
Consequent release order of the saiiic date. By the aforesaid order of 

transfer the petitioner who was serving as Senior Accounts officer in the 

Head Quarter Office at Noida was transfcri -cd to Guwaliati. The chailcuge 

is on the ground that the advertisement issued l)Ursuant to which the 

petitioner was appointed was meant fbr staff in the Head Quarter or the 
luknd Waterways Authoriiy of India which is at Noida. According to Shri 
B.K. Sauna, learned Senior Counsel the petitioner pursuant to the above 

advertisement offered his cwididature and on selection and appointnient 

joined the post at Noida with the cxpcctatioii  that he would be allowed to 

continue there till superannuation. Ucsidcs, Shri Sanna, further pointed 

out that the jietitiouer in a deparuncntaj Proceeding initiated against the 

respondent No.1 deposed against the latter. It was on his evidcncc that 



L. .L 

the respondent No.1 was hupose(:1  with a penaJ in that 	 a-Aniental  
Proceeding Out of vcugeflce the resl)orldeflt No.1 

	titcd  the proposal for transfer of the writ Petitioner to Guwaliafi i n 
 his personal file Contj- 	

to the procede pfofijce 	
IVI)icjl is 

 

3. 	
Materials on iccord cicajj- jus 

 
tff  

fl 	n the above sub]jssjQ of the writ 1)CUUoner. Thc a(!.vcrUenjet 
(AJ1L)cxure  1) and thc order of penalt thiposed on the 

No.1 'indjcae the groui5 on the rejj53 
of Which the writ petjtio has instituted 

1. 	
It Would appear 

that the Order of the wlit PClitioljer 
\r5 issued on 1 

1.6. 199 and the PCtjtijji. assunj 	dutie3 at Guvaiiai without loss of thic. By flow lie has 
compJcted three Therefore, it 

would be of no consequence at this bclaj Stage to mtczfere with 
the order of UJlsfer WJ;jclj h5 be comj)IjJ witjj. 

5. 	 Shrj Sma sUbmitted t1ii 
the office 	

dated 11th DCCCUbCF 1993 PIovj(1(;s for ti;uisj 	
uid Posig of civth employee of the Central 

GOVCflt 
J)osted in the States and Union Tenjtoes of Nordi Easlcj -n Region to posthig of ins choice. The relevant provisions of the albrcsajd office Mei:iioj 
	nm 	Siu Sji, submits 

render the writ petitioner ehgible for rcccnsjdcl
.aUon  for is CliOlceposthig. Tb 1tiv 	

p'uvisjoj1 of thc officc mc1IJoxuid uni 	ted J th  1.983 1 quotej hc10 	- 

"I) 	
: - 

'i'herc will be a fixed tenure of Posting of 
3 years at a time for OfiICCIS witi SC1Vj at a 	c for 	

C 	 u of 10 yc 	of less id of 2 ycai 
y  Othcc with mnoi thaii 10 

VC of scivjcc Periods of leave. 11ing. 
etc.. in eXce3 of 15 days per year will be CXclUdçd in COwltjiig the ten tire peiod of 2/3 Officcj 	on couJpejUU 01 

ma 	
the Id t iit 	of eivk:c '1ntjoflJ above, 	y 	

e
he roIlsj(J circi for pos of their C 	 t ing to a stat j hOj 	kmr as Puss iI)lc,". 
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There was no dispute at the bar that the aforesald 

memorandum is applicable in respect of the Inland Waterways Authority 
of India and hence, on completion of two Years in the North Eastern 

Region the petitioucr is entitled to consideration for posting to a 1)13CC of 
his choIce. Intact, the rsponde tit authority has also given choice of 

posting to other employees. namely, Sliui M.I. Saha. Director. Shri s.i:. 
Shaniia, Senior Accoui.ts Officer and Slii Mahesh Mumar,U.[).C. in the 
ficts and cirCUmstauCc) of the cane, this Court is of the Opinion that tue 
petitioner's case lou transfer to a place of his choice (Noida) is inst and 
l01)C1. 

This writ pc.tition is disposed of with the direction to t1e 
ICSI)OlidCflts, psi-ticula dv, Respondent No.2, the Chairman. Inland 
Watenrays Authority of India to . onsider the representation of the writ 
petitioner submitted on 10.6.2002 in accordance with the provisions of 
tie Mn:uioiujdum dated lith DccinI 	1933 and pass appupiia1e 
orders for his transfer to a place of his choice (Noida) within a period of 
two months from the date of receipt of a copy of this judgment. 

The petitioner ,  is pennitted to submit a copy of this 

Judgment along with oilier ncccssaiy documents to the. Chairman 
imined iately. 

\\ 
-'- 

—s 
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7L4/ 
"a " PiCi1 (CopIri Sco1) 

Cqihuj lh: Coui 
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IN THE CENTRI1 RDMINISTRATI'JE iRIBUNAL 

GULJRHATI BENCH::GIJUAHATI 	A 
In the-matter of :- 
O.A.No.239 or 2003 

	

Skii Harbhajan Slngh 	... Applicant 
'4lersus- 
Union of India & Otbers 

Respondent 

WRITTEN STTEMENT FOR AND ON BEHALF OF RESPOENTS 

NOS.1,2,3 &4. 

I, S.K. Naak, Under: Secretory to the Government of 
India,. Plinietry of Consumer Affairs, rood and public Distribution, 
Oipartment of Consumer Affáirs, New Delhi, do hereby solemn 
affirm and say as folèlwe :— 	 Y. 

That I am the Under Secretary to the Govt. of India, 
Plinjetry of Consumer Affairs, Food and Pbblic Distribution, 
Dipartm.nt of Consumer Affairs, New Delhi and as such fully 
acquainted with the facts and circumstances of the case. I 
have gone through a copy of the application and have understood 
the contents thereof. Save and except whatever is epectfic.11y 
admitted in this written statement the other cont.ntione and 
statement may be deemed to have been denied. I am authorised to 
file the written statement on behalf Of all the respondents. 

That the Respondents have no comments to the statement 
made. in paragraph I to 3 of the application. 

That with regard to the statements made in paragraph 
461 and 4.2 of the application,the respondent have no comments 
Save as what appears from record. The applicant was appointed 
as a direct recruit Deputy Director (Legal Pietrology) in this 
Department on I3—II1997. His initial posting was in the 
Reg&onal Reference Standards Laboratory (RRSL), Rhmedabad. 

	

K. 	

Contd.p/2- 
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However, on receipt of several complaints against him and in 

view of his maladministration of the laboratory, the applicant 

was transferred from Ahmedabad to the new laboratory being set 

up in Guwahati, in November,1999. The applicant refused to 

accept the transfer orders citing family reasons. He also moved 

the Ahinedabad Bench of the Hon'ble Tribunal for 8taying the 

transfer order from Ahmedabad to Guwahati:. However, the Hon'b].e 

Tribunal dismissed the 0*. arid directed the applicant to follow 

the orders in this regard. Finally, the applicant joined in 

the RRSL, Guwahati in i'lay 9 2000. 

	

4. 	That with regard to the statement made in paragraph 4.3 

of the application,the respondent beg to state that the avermenta 

mad. by the applicant are denied. The applicant himself caused 

delay in his joining in the RRSt., Ovuahati, 

	

56 	 That the respondent have no comments to the statements 

made in paragraph 4.4 and 4.5 of the application. 

That with r.gsrd to the statements mad, in paragraph 4.6 
ef the application,the respondent beg to state that the applicant 
has. completed over 2 years in the RRSL,Guwahati and as per 
Department of Expenditur.'s OPt dated 14-12-1983 and instructions 
issued thereafter, he has become eligible in 3anuary, 2003 
(after excluding the periods of leave in excess of 15 days for 

each year of tenure completed) for transfer to a place if. his 
choice as far as possible. Ibuever, his request for transfer to 

either tw Delhi or Faridabad, as places of his choice poating, 
have not been acceded to in public interest, due to reasons given 
in subsequent parse. 

That with regard to the statements made in paragraph 4.7 
of the spplication,the respondent beg to state that the same 
letter submitted by the applicant, dated 11-9-2000 was received 
In this Department. The points made in his representation were 
examined and Since the period of his service in the RRSL, Cuwahati 
use short, it was decided in public interest that the request 
of the applicant for his transfer from Guwahati could not be 
seceded to. A copy of the reply sent to the applicant Is annexed 
hereto as ANNEXURE-T. 

7c 
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That with regard to the etatements made in paragraph 4 • 8 

of the application, the respondents beg to stati that the applicant 
thereafter submitted a plethora of representations on his transfer 

from GUwahati. These were considered and a consolidated reply 

was sent vide' this Department's letter Pk.A-22011/2/98-EStt.. dated 

1282002, wherein it Was stated that the request of the applicant 

for transfer from Guwshat-i ceuld not be acceded to as he had not 

yet cemlsted 2 years of posting in the RRSL, Guwahati after 

•xcluding the period of leave availed of by him during his posting 

in RRSL, Cawahati. A copy of the letter is annexed hereto and 

marked as ANNEXUREII. 

That with regard to the statements made in paragraph 4.9 

of the appiication,the respondents beg to state that the spate of 

representations submitted by the applicant post Aoguet,2002 from 

were ales-  examined. The matter regarding the transfer of the 
applicant from Guwahati was also taken up by the National 
Commission for Scheduled Castes and SchedIled Tribes. A reply was 
since sent to the National Commission wherein it was informed that 
it has net been found possible to transfer the applicant from 

Guwahati as there was he vacant post of Deputy Directsr (Legal 
metrology) available and as the instructions provide that such 

requests for choice posting are to be considered as for as pesaible. 
A copy of the letter is annexed hereto and marked as ANNEXIJRE—III. 

That with regard to the statements made in paragraph 4.10 

of the application,the respondents beg to state that the averments 

made by the applicant in this pars are denied. The claim of the 
applicant for transfer to a place of his choice was considered 
but it was decided to retain Shri B.N. Dixit,, on * his promotion 

as Deputy Director (Legal rietrology)', in RRSL, raridabad in public 
interest-. The applicant has been found wanting in several quarters 
during his posting in the RRSL, Cuwahati, which has delayed the 
commissioning of the laboratory, the only one of its kind in the 
entire North Eastern Region. TMe prompted the Department to 
remeve the charg. of Head of Office from the applicant and gave 
the charge to his immediate subordinate. During this period,several 
complaint-s received against the applicant, for his alleged acts 
of omission and commission during his posting in the RRSL, 
Ahmedabad were being examined/enquired from Vigilance angle. Due 
to the gravity of the charges made against, the applicant, it is 

) prooeed to initiate disciplinary proceedings against the applicant. 
Thus in public interest, it was decided not to transfer the 

iF 	oT 

pp1iàant from Guwahati' for the time being. 

Contd..p/4- 
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ii. 	That with regard to the statements made in paragraph 4.11 
of the application,the respondents beg to state that the avermente 
made by the applicant in this pars are denied. For rea8OflB stated 
in para 10 above, the request of the applicant for transfer to a 
place' of his choice was not acceded to even though he had become 

eligible under the relevant Government instructions for his choice 

pStirPg. 

That with regard to the statements made in paragraph 4 0 12 

and 4.13 of the application,the respondentabag to state that the 

averments made by the applicant in this Xz pars are denied. The 

post of Deputy Director (Legal I'Ietrology). in the RRSL, Ahmedabad 

is being temporarily operated from New Delhi. On retirement of 
Shri B.N. Tripathy on 31-10-2003, who had been promoted as DD(LN) 
against this above post, on purely ad-hoc basis, the post has been 

filled up again on adhoc basis, by p?omoting the next junior 

person below Shri B.N. iripathy, Shri A.S. Khan. This is only a 
temporary arrangement, as in the foreseeable future, the post may 
once again be operated from' Rhmedabàd, where it actually belongs. 
It would thus not be desirable to transfer tfe applicant against 

- this post, as the applicant, if he is transferred against this pO8t 

may alongwith the post need to be shifted to Ahmedabad, from where 

in the first instance he was transferred it to Guwahati on receipt 
of several complaints on his official conduct and acts of omiseion 
and commission committed by him during his posting in the RRSL, 
Ahmedabad. 

That the respondents have no comments to the statements 

made in paragraph 4.14 of the application. 

That with regard to the statements made in paragraph 5.1 
to 5.8 of the appiicstion,ths respondents beg to state that the 
averments made by the applicant in these pararaph8 are disputed 
and denied. The Government instructions dated 14-12_1983 on tenure 
policy applicable to Central Government smpièyees posted in the 

North eastern Region and amendments made thereafter, provide that 
request for transfer to a plac. of choice on completion of their 
tenur. of 2/3 years, excluding the period of leave availed of in 
•xcess of 15 days for each year, are to be considered as fax' as 
possible. Thus, it is not binding on the GOvernment to accept 
every such request for choic. posting. Public interest is always 
the guiding factor. 

- 	 That the request of the applicant for transfer to Faridabad 
considered at the time it was decided to retain Shri B.N.Dixit, 

on, his premotion to the grad. of Deputy Director(Legal Mtrology) 
1n the RRSL, Faridabad. 

Contd..pf 5- 
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That the applicant during his posting in the RRSI,Guuahsti 

for over'3 years has done precious little to ensure sally eammission 

of the Laboratory, which is the first such Laboratory being set up 

in the entire North Eastern Raqien catering to all the industrial 

unIts set up in the North East, and being set up at a considerable 

cost to the exchequer. 

That the applicant has been absenting himself unauthorisedly 

during his posting in the: RRSL, Guwahati' on several occaione.' "The 

recalcitrant attTitude of the applicant has put the Gbusrnment to a 
lOt of embarrassment on several occasions. This prompted the 

Department to remove the charge of Head of Office from the applicant 

nd give it to his immediate subordinate. The applicant till date 

his not shown any inclination for taking up the teechnical work 

of the laboratory, which is prasently being operated from a rented 
bbilding. 

That the conduct of the applicant, who Is a direct recruit 
Group 	officer, during his posting at RRSL, Guuahati has done. 
littleto juatif* his transfer from Cowahati. 

That the Department apropasee  to initiate disciplinary . 
proceedings against the applicant for his alleged acts of omission 
and commission during his posting In the RRSL, Ahmedabsd. 

That the post of Deputy Director (Legal metroloy) in the 
RRSL,fthmedabad is being temporarily operated from New Delhi. On 

retirement of Shri B.N. Tripathy on 31.10-2003, who had been 
promoted as oo(im) again8t this above post, on purely ad-hoc basis, 
the poet has been filled up again on ad-hoc basis, by promoting. 

the next Junior, person below Shri B.N. Tripathy, Shri A.S. Khan. 

Being a temporary arsangement, as In the foreseeable future, the 
post may once again be operated from -  Ahmedabed, it is not desirable 
to t*lsns?er the applicant against this post, as the applicant, if 

he is transferred against this poet, may alongwith the post need to 
be shifted to Abmedebad, where in the first instance, he was 

transferred from Ahmedabad to Cuwahati on receipt of several 
complaints on his official conduct and acts of omission and 
commission committed by him during his posting in the RRSL, 

Ahs.dabad, for which the Department proposes to initiate dIscilinary 
proceaiings. 

That the representations made by the applicant on his 
transfer have all been considered and deisiori taken not to accede 
to the request for his choic, posting to either New Delhi or 
ridabd In view of submissions made herein above. 

1 	
;lIdrc 	 Contd. .p/6- 
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That the respondents have no comments to the statements 

m•ade in paragraph 6 & 7 of' the application. 

.150 	That wIth regard to the statements made in paragraph 8 

of the application,the respondents beg to state that in view of 
submissions •ade herein above, it is prayed to the Hon'bla Tribunal 
not to pass any orders on the relief(s) sought for by the applicant 
being inadmissible, as in pulic interest it has been decided not 
to accede to the requestof the applicant for his choice postIng 

to either New, Delhi or rariIabad. 

That. with regard to the st2temente made in paragraph 9 

of the application,, the respondents beg to state that the post of 

.Daputy Director (legal Ptrology} held by Shri 8.N. Tripathy 
till his retirement, on ad-hoc basis is sanctioned for the RRSL, 
.Ahm.dabad and as a temp.rary arrangement is being operated from' 
New Delhi. The post has been filled up' again u.s.?. 31-10-2003(AN 

on ad-hoc basis by promoting the next junior of Sri B.N.1ripathy,'. 
Shri A.S. Khan. Since this is only a temporary arrangemnt, the 
post may be operated from fw Deihil only for a short time and may 
be shifted back to the RRSL,Ahmedabad. The applicant, had been 
transferred from RRSL, Ahmadabad to RR'SL, Giwahati on receipt of 
several complaints on his official conduct and acts of omission 
of commi'asionduring his posting in Ahmedabad. Hence, itwoold 
not be desirable to post the applicant against this post. It is 
thus requested that the Fbntble  Tribunal may he not p'ass any 
•rders on the temporary relief sought for by the applicant, 

17 	That the applicant is not entitled to any relief sought 
for in the application and the same is liable to be dismissed with 
costs. 

M 	I LI 

I, S.K. Naysk, tinder Secretary to the Government of India, 
Plinistry of Consumer Affairs, Food and.PUblic Distribution, Deptt. 
of Consumer Affairs, New Delhi being dily authorised' and competent 
to sign:thie verification do hereby solemnly affirm and state that 
the statements made in paragraphp' 	/ 	of the application 
are true to my knowledge and belie?, these made in paragraphs 

- 	being matter of recordl are true to my information 
derived there from and those made in the rest are humble submission 
before the Hon 'ble Tribunal. I have not SUpp'assed any material 
facts. 	 . . 

-nd Lsign this verification on this the /7th day 
V3 - 

2 I'o,r' 	rci 
 

Q!ONENT 
0 .. 
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No.A-22011/2/98-ESLt. 
Government of India 

Ministry of Consumer Affairs, Food& Pub.DistribuLioii 
Deptt. of Consumer Affairs 

Krishi Bhawan, New Delhi 
Dated the 8th November, 2000 

OFFICE MEMORANDUM 

Subject: Representation of Shri Harbhajan Singh, 
Deputy Director(LM), regarding his trans-
fer from Guwahati to Faridabad. 

The undersigned is directed to :Lefer to Shri 
Harbhajan Singh , Deputy Director(LM) RRSLI, Guwa-
hati representation dated 11.9.2000 on the subject 
noted above and to say that his request for taiis-
fer to Faridabad has been considered and not acced-
ed to in public interest. 

(S.K.N
~I ndia
yák)  

Under Se'cy. to the Govt.. of  

Shri Harbhajan Singh, 
Deputy Director(LM), 
Regional Reference Standards Laboratory, 
Guwahati. 	 - 

6 
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Sub: Request for my Transfer from R.R.S.L. Guwahati to R.R,S.L. Faridahad against 
the post of Dy. Director,  (L.M.), presently lying vacant at Faridabod. 

Sir, 
With humble request I pray you the followings for your kind consideration: 

'I 

(i) 	I am a perrnancnt resident of Delhi and my family members are living in my 
permanent house at A-903, Charoli Dairy Colony, Mayt ir Vihar Phase-Ill, which is 
MCCI Noido, (UP.) 
I am facing a lot of difficulties from my family sides, as my wife does not kc'p 
well and is always III. My four daughters are school going childcens, facing lot of 
difficulties in respect of their education. 
Sir, as you may be well knovn that in th.absence of a father, children alw:iys 
feel helplessness in their educational front. 
My eldest daughter is of marriageable age and I have to devote the eno.igh time 
and effort to search a suitable match and get her marriage. Since I am rosidc?nt 
of Delhi, therefore I would be interested to get her marrid in Delhi area. 
Sir, I am to express hare with sorrow that my younger brother has passed away 
last year in June 1999 and his family (his wile & two children) are dependint on 
me and are living with,my faniiy at Dolhi.'That way I am to took alter my big joint 
family with a responsibility: 	 • 	 • 

Even being a permanent resident of Delhi, I have already rendetod my 1() years 
service at I.LL.M. Ranchi (8ihr) & 2 yearservice at RR.S.L. /\hernadabod far 
away from my home. • 	 - 	

• 	 . 

	

tA 

p1 Cl7l' 1 	 • 	 •'. 	 * 

Sir, undor the above stated circumstances I am bound to come and see ii)\' 

family frequently after' everymonth which result a huge amount of loss of money & 
, tine. This is a great loss not only to me but also to the Govt. That way, I am at present, 

D ,,working under stress.  
• 

Sir, you are therefore,.requested to consider my Transfer Application and oblige 
by transferring me to the postof;Dy. Director R.R.S.L. FaridabadyAiich is incidentally 
lying vacant at present. 	 • 	 •, 

.. . ............................................. 

1/crL) 	 'r 	 Yours faithfully /1 ---------,'_ — 

(HARBHAJAN 

	

O'l 	
qlj~ 

"I.  

Dy.D rector1 R.R.S.L Guwahati. 
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No.A-2201 1/2/9S-Estt. 
(.iovcrnnlent of India 

Ministry of' Consumer Affairs. Food and Public Distribution 
Department olConsumer Affairs 

Krishi Bhawan, New Delhi. 
Dated the 12 August. 2002. 

Shri I ltnbhajan Siiuh 
I )cpu I y I) lcd '.0 (I .cal NI et rology) 
lcgi(HIuI fdI.:'ct)cc Stnilat'ds Labotttory 
(]uvaliati 

UP I3JtSL l'isjabiui 

Sir, 

I am drcctcd to rcfe' to letter addressed to Hon'ble Minister of State for Public 
Distributioii by Sint. Kala Kaur, wife of Shri Harbhajan Singh, Deputy Director (Legal 
Metzoloy) requesting for transftr of her husband from RRSL, Guwahatj to RRSL, Fanidñba(l 
and to say that it has not been f'ound possible to accede to the request as Shri 1 -larbhajan Singh has not yet completed 2 years service at RRSL. Guwah tj afier excIudini th .jcni _ ___ 	 d of leave taken by him at RRSL, Guwahatj. 1J J  ver— formed—i hit on compk'tion of 2 years of ,  
sci vice at R RS I , Guwaliat I by Shni I laubhajaii Singli excluding the leave pci io(l Ihe L)epurt met 

tI ua LdOz isider t he r(c 

• 	AIIt 1 
2. 	'I'Itjs issues with the aJ)proval of'ccrccary ,  Consumer Affairs. 

\'ours fiith[iilly, 

(S.K. T/tyak) 
Under Secretary to the Governinetit or India 

I. 	
Siit. Kala Kaur, A-983, Gharoulj Diary Colony, Mayur Vihar Phasc-I11 Delhi—i 10 096. 2.  Shri V.K. 

Saxena PS to MoS (PD) w.r.t, his note dated 14-6-2002 The 1'Ion'ble Minister 
may please be suitably informed of the above. 

(S. K, 'ayak) 

I- 

Sub 

"Y 
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Tct. : 23303027 GOVERNMENT OF INDIA  
Fax 	23306575 	 : MINISTRY OF 

• CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION 

(i)NI'Afll MIN1 OF CONUMI Ii AFAiI I) 

IRISI 11131 IAVVAN, 
NL\AI I)ELI II • I lOOt) I 

D,O.No.A-22011/6/2002-Es. 

Aujusi 4, 2003 

Dear Shri Premkurnar, 	 Lthai: 

Kindly refer to you D.O. Icttcr No.H-3/Food/-3/2003-SSW-1V dated 110i July, 2003 
regarding transler of Shri Harbhajan Sir'igh, Deputy Director (LM) in RRSL, GuwahaU to either Delhi 
or Faridabad 

d l'; 
2. 	Shri Harbhajan Singh joined:in RRSL, Guwahati in May, 2000. However, he WaS found to 
be taking leave frequently. In ,the.iast 3 years, he has availed leave for 214 days. As per 
instructions issued by the Ministry of Finance, the two years period of stay in North East Region is 
to be computed alter excluding the periods of leave exceeding 15 days availed of by the olflcer. 
Thus, Shri Harbhajan Singh, Deputy 	 d Direor (LM) has become eligible for his transfer from 
Guwahau in January, 2003. 	 : 

3, 	The instructions provide thDt choice postinon completion or 2 years tenure in North East 
Region is to be given as far as, posible., At present, there is no VaCant post of Deputy Director (LM) 
vacant either in Weights & ticasures Unit at Delhi or in the Regional Reference StandaicI 
Labordtocy, roridabad 

I. 	In the circumstanccs;"jt hasnot been found.possible to transfer him from :Guwahati to 
either Delhi or Faridabad. br thetine.being. 	Lflt ttIc 	. 

With regards, 

L 
I a 	 4 

• 	WYou ; sincerely, 

• 	 • 	
. 	:. 	

• 	 .: 
(Satwant Reddy) 

.ShriR.M.Prcmkurnar 	
• 	

. 
SecreLary 

I 

NationarCommjssion for SC/ST 
5th Floor, B-Wing 
Lok Nayak Bliawan 
fcw Delhi — 110 003 


